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COUNCIL OF STATE.
Wednesday, the 24th January, 1923.

The Council assembled at Metcalfe House at ‘Eleven of the Clock.
The Honourabls the President (Sir ALEXANDER MUDDIMAN, Kt., C.8.1,
C.I.E.) was in the Chair.

MEMBERS SWORN:

The Honourable Mr. Purshotamdas Thakurdas, C.I.LE., M.B.E.
(Bombay : Nominated Non-Official). '

The Honourable Mr. David Thomas Chadwick, C.L.LE. (Commerce
Becretary).

The Honoursble Mr. Henry Telford Stonor Forrest (Bihar and Orissa:
Nominated Official).

The Honourable Mr. James Crerar, C.S.I., C.I1.E. (Home Secretary).

The Honoursble Mr. Montaugu Sherard Dawes Butler, C.B., C.LE,,
C.V.0., C.B.E. (Educatiof Secretary).

DEATH OF THE HONOURABLE MAUNG PO BYE.

The HoNouraBLE THE PRESIDENT: I regret to have to report to the
Gouneil that since we last met we have sustained a loss by the death of the
Htnourable Maung Po Bye, who was the representative in this Council of
the Burma Province. Till he was prevented from attending this Couneil
by ill-health, I think he was probably®one of our most popular Members.
Hl§ burly figure, his picturesque attire, his considerable power of eloquence.
which was always seasoned by a sense of humour, made him a distinct
personality, and the Council is poorer for the loss of his genial pregence.
Before he joined us on the Council he was® an officer in the serviee of
Government, and he gave up his well-earned rest on retirement to come
forward and take part in public life at a time when to dg, so in Burma
required a cerfain’ amount of courage. A further real sacrifice was the
voyage from Burma, which he often told tne was a sougce of exfreme dig-
cogpfort to him. Apart from his work on this Council hes served as a
member of Sir Frederick Whyte’s Committee which framed the new® con-
stitution for Burfna. In fact, I think I am Justified in saying that his lattes
pars were entirely devgted to the prosecution of the best interests of the
rovince of which hg was so proud. It may be®within thg recolleetion of,
ome of you ¥haf on the last occasion when he addressed ‘this Council he
ade what T think we all folf tg be & very powerful appedl on behalf of'

(523)
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Burma. He made it, as you may remember, under circumstt!nces of great
physieal distress; ir fact he had to obthin the special permission of the
Chair to address the Council while seated. I cannot help thinkihg he him-
self would have liked to have thougnt that this was his Igst action in this
Council. I am sure it is-the unanimous wish of this Council that I should

cause to be communicated to his widow and children our sincere symp‘athy
in their sad loss. *

The HonouraBLe Mr. G. S. KHAPARDE (Berar: Nominated Non-
Official) : This is a sorry occasion and I feel that I should associate myself,
as I believe everybody in this House does, with what has fallen from the
Honourable President. 1'ne Honourable Mr. Maung Po Bye came a long
distance and he used to have to travel a full week before he got to Delhi,
and in the state of his health the fact that he undertook this long journey
waf itself a subject of admiration to me. I had the honour to
&t very near to him, and in his failing health he was unable to
suy much, yet he managed to make that appeal to which the
Chair has graciously referred. I think we really are poorer for
his departure in this respeet that he brought to us a great deal of his
personal experience hoth from the inside the administration and outside
the administration. He was a very careful critic and also a very careful
student on both sides, and therefore I suppose we shall always feel the

loss caused by his passing on. I hope this message of gricf will be com-
municated to his family.

The HoNouRABLE THE PRESIDENT: I think I may take it that it is

the unanimous wish of the House that I should act in the direction I
indicated.

GRANT OF HONOURS TO MEMBERS.

. The HonovraBLE THE PRESIDENT: Before we proceed to the busi-
ness of the day there remains one duty of a pleasant character, and that
is to convey the congratulations ot the Council to those of its Members who
have been honoured by the King-Emperor on the 1st of January. In that
connection I first mention the officer of the Finance Department who so
ably assists us in the many financial discussions we have in this House,
1 refer to the Honourable Mr. Cook. 1 am sure the House will wish to
congratulate the Honourable Mr. Cook on his well-earned C.S.I. (Applause.)
There is another Honour, but unfo.tunately the recipient is not here. I
refer to the dignity of Nawab which was conferred on the Honourable
Major Muhammad Akbar Khan of Hoti Mardan. We are all pleased to
see his services have been rewarded. Last but not least is the Knighthood
conferred on our Becretary. I have every reason to know how well deserved
that is. Not only from his work in connection with this Council, but from
association with him for many years in another sphere of activity. Sir Henry
Moncrieff Smiii commands the respect and regard of ali those who have

~ever worked with him. I am sure the Council will desire t» congratulate
hin mostheartily. (Applause.) ' - .

The HovourarLE Mr. E. M..COOK (Finance Becretary): Mr. President,
emong the many congratulations I have received, there are nome that I

value more hjghly than those of you, 8ir, and my*Honourabie Molleagues
nere. . , ' i
Y - ;
t ‘( ' »,



QUESTIONS AND ANSWERS.
CONTRACT FoR FRINTING POSTAGE STeMmPs.

1. The HovouraeLe Rar Bamasor Lia RAM SARAN DAS: (i)
“What were the®original rates paid to Messrs. De la Rue and Company for
‘their ten years’ contract from 1915, for printing postage stamps?

“™%ii) In what yefrs did Messrs. De la Rue and Company apply 1or
incredsed rates and what increases did they ask for?
« (it) From what month and year were the increases sanctiomeg an.-
‘what percentage of increase was given?

(iv) What is the approximate value of the contract?

The HoNourasLE Mr. D. T. CHADWICK : (i) The rates are embodied
in three schedules to the contract with Messrs. De la Rue and Compeny,
the reprinting of which in the official report will involve considerable ex-
pense to which I am sure the Housc will not wish the Government of
India to go. But the contract is available in my office for inspection by
the Honoursble Member or any other Honourable Member of this House.

(i) In July 1917 and again in December 1919, Messrs. De la Rue
.and Company asked for such increased rates as, in view of the great rise in
the prices of materials and labour, would make their contract just remu-
nerative.

(i) It was agreed to pay Messrs. De la Rue and Company the proved
extra cost of paper and packing cases from the beginning of the war (less
£1,000 a year) and to make an allowance in respeet of the extra cost of
labour and materials (other than paper) in respect of all articles supplied
subsequent to the 1st January 1919. These extra payments amount to an
increase of 57 per cent. over the original rates.

(iv) The unnual value of the contract for the last three years is as
follows :

£
1°20-21 . . . . . . . . . 869,346
1921-22 . . . . . . . . . 838,806
1922-23 (Budget) . . . . . . . 285,600

The HoNotraBLE Lara SUKHBIR SINHA: Is it not possible to have
these postage stamps printed in India?

'l‘}}e HoNovrasLe Mr. D. T. CHADWICK : There is an officer at pre-
sent inquiring into this matter and the cost thereof.

SANDHURST AND DENRA DuN MILITARY COLLEGES.

2. The HoNouraBLE RAr Bamapbur Lara RAM SARAN DAS: (q)
Will Government kindly lay on the table of ghe Council the present rules for
the selection of candidates for admission to the Royal Military College,
Sandhurst, and the new Military College opened in Dehra Dun?

(b) Will fhe'y also kindly lay on the table such rules for the selection of
cangildat,es for admissiop to different nilitary schoals newlx opened 1h
- «dndig ? .
(c) Will they state what is the present number of students jn the
Dehra Dun Mijitary College and in the different military schools?
, (d) For what offites are students passing out of Dehra Dune Militasy
College and military schools likely to qualify? B -

(8% )
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His ExcerreNoy THE COMMANDER-IN-CHIEF: (a) Th¢§ Honourable
Memper will be furrjshed separately withea copy of the ** Provisional regu-
lations for the admission of Indian gentlemen to the Royal Militaty College,
Sandhurst ’. The conditions *for tite admission to the Prince of Wales’
Royal <Indian Military College, Dehra Dun, have been® published in a

“ mémorandum, & copy of which I place on the table of the House.
(b) No new military school, other than the one %t Dehra Dun,"Has
e recently been opened in India. As my Honourable friend must be®aware,
* however, His Royal Highness the Prince of Wales laid the foundatipn
stonds last year of certain schools which are intended to provide special
educational facilities for the sons of Indian officers and soldiers. The con-

struction of these schools is for the time being delayed by financial diffi-
culties. .

€c) The number of students at present in the Dehra Dun College is 87.
It is hoped that this number will shortly be increased to 52.

(d) Cadets passing satisfactorily out of Dehra Dun will proceed to
Sandhurst in order to qualify for King's Commissions in the Indian Army.

In the interests of candidates who may fail to secure entrance to
Bandhurst, it is under conmsideration to negotiate with Indian universities
for the recognition of the Dehra Dun college leaving certificate as the
equivalent of the Matriculation Examination but the education at Dehra

Dun is not intended to qualify students for any special employment other
than an army career.

526 ‘ i COUNCIL OF STATE. [24’1‘1 JaN. “1928.
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Information respecting conditions ot admisgion to the Prince of Wales’s Royal
Military College, Dehra Dun.

I.—METHOD OF OBTAINING COMMISSIONS IN THE INDIAN ARMY.

1. Indian candidates for Kirg's Commissions in the Indian Army are at present
required to pass through che Royal Military Ccllege, S8andhurst, England.

2. To enable them to profit fully from a course of study at the Royal Military
College and so to qualify for commissions, it is necessary that their preparation for

entry to the College should be of a kind that it is difficult at present to obatin in
India.

3. During the Delhi session, 1921, of the Legislative Assembly, His Excellency
the Commander-in-Chief accepted, on behalf of the Government of India, & resolu-
tion proposing * that adequite facilities should be provided in India for the

o minary training of Indians to fit them to enter the Royal Military
Sandhurst.”’

reli-
College,

4. The Government of India accordingly, with the sanction of the Becretary of
State for India, have established at Dehra Dun a college designed to provide the
necessary preliminary training for entry €@o the Royal Military College, Sandhurst.

I1.—PRINCE oF WaLes’s Royar INpiaN MriLitary COLLEGE.

5. His Majesty the King-Emperor has been graciously pleased to approve the
roposal that the institution shall be known as the Prince of Wales’s Royal Indian
K{i itary College.

6. The College will be under the direct conirol of His Excellency the Commander-
in-Chief in Indiy ‘o U

. 7. The College will provide a public school education on English’ lines for Indian
* youthswwho desire sujsequently to enter the Royal Military College, *Bandhurst, with
a ‘view to lfbtai ing commissions in the Indian Army. It is intended for those Wuu
wish tg make the Army their profession in life, and parents or Epardims of candi-
dates, will be requited to furmish a® declaration to this effect. The course of study
& the College will, however, he such that, should a boy fail inethe examination for
entrance to the Royal Military College, S8andburst, he wiks be in as good a position

oto pass Lhe university entrancd examination as if he had been ¢ducated at an ordinary
cchool.  * ¢ R P . L)

¢ 4
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QUESTIONS AND AN§WEgS. 587

I11.—REGULATIONS FOR ADMIBSSION.

8. The C.}ollege was formally opened by His Rgyal Highness the Prince of Wales
on March 13th, 1922. The total number 8f students who can be in residence the
first year is 40, th®reafter more will be admitted as accommodation becomes #vailabla.

The number of students who will be admitted to the College each term will 'be
n®igd to Local Govarnments and Administrations.

Theelimits of age for admission to the College will be from 12 to 13 years. 1

No candidate over 13 years of age will be admitted, and preference will be*
given to those candidates who are not over 124 years of age. '

Candidates will be accepted from :—
(a) Provinces of British India
* (b) Indian Btates (nominated by His Excellency the Commander-in-Chief).

(c) Sons of Indian Officers of good service specially nominated by His Bxcel-
lency the Commander-in-Chief.

9. The allotment of vacancies will be determined mainly in consideration of the
numbers of the male population of each province and of its contribution in man
power to the Army from the outbreak of the Great War to the present time.

10. No students from the College will be sent up for the Sandburst Entrance
Examination until April 1923, when the senior candidates will appear for examination.

11. Applicants for vacancies under 8 (a) and 8 (¢) must submit their applications
to the Local Government or Administration within whose jurisdiction they ordinarily
reside. A sllicn.tions for the vacancies under 8 (0) must be submitted to the Local
Political 8 icer.

12. For vacancies under 8 (u«) the .nominations will rest with the Local Govern-
ment or Administration concerned; for vacancies under 8 (&) and 8 (c) the nomina-
tions will be made by His Excellency the Commander-in-Chief on the recommenda-
tion of the Local Government or Administration or the Political Officer, as the case
may be.

13. The local authorities referred to in rule 11 should forward all applications
received by them, together with their nominations or recommendations, as the case
may be, to the Secretary to the Covernment of India, Army Department, so as to
reach him not later than 1st July and 1st December annually. It wili be necessary
for the local authorities to fix a date by which all applications should reach them.

14. The nominating or recommending authority should satisfy itself that the
scholastic attainments of those applicants whom it nominates or recommends are
such as to justify an expectation that, if they were to continue their present course
of studies, they would pass the University Matriculation, High School Leaving
Certificate Examination, Chiefs’ College Diploma Examination, or any examination
that is officially recognised as the equivalent of the above, by the time they attain
dhe age of 17 years. Special attention should be paid to the attainments of candi-
dates in English and Mathematics. Their general intelligence should, if possible,
be tested by a few questions in their mother tongue. For the purpose of these tests,
it. would Le desirable to take into consultation an officer of the Indian Education
ser\gcled or of the Staff of a Chiefs’ College. No written entrance examination will

e held.

15. The nominating authorities, before making their final nominations, should
consult one or more responsible unofficial Indians who may be in a position to give
useful advice, and also an officer of the Indian A‘my, preferably the General Ofgcer
Commanding a District, and in any case an officep not below the rank of Lieutenant-
Colonel.

16. A Political Officer, when forwarding applications received by him for
vacancies under® paragraph 8 (0), should make his own recommend®ions and, in case
he is able to refommend more than one applicapt, should state the order of preference
in which he rtcommends them. )
“® 17. Local Governments and Administrations should, before eubmitting their
recommendations 4for vacancies, under paragraph 8 (c), obtaingthe opinion®of the
General Officer Commanding the Military District in which the applicant ordinarily
resides as to the @pplicant’s merits and suitability, and should forward this opinfon
with their recommendati®ns.

18. No candidate ®should be nominated or recommended undess he is certifigd
br. a fully qualified medical prastitioner to%e physically fit in all respects.
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N 19, A student may at any time be removedgfrom the College by t\ssrder of His
Excellénty the Comman®er-in-Chief if it is considered that he is not making satis-
factory progress in his studies. c

20. The fees for stadents admitted under rule 8 (a) and 8 (b) will be Rs. 1,500
ofor _each® school years This is a privileged rate and is liable to enhancement here-
aftel, if circumstances require. No enhancement, however, will be made in the fees
payaf)le by the first batch of candidates. These fees will inplude tuition, mer".' ,
school servants, washing and mending, and medical attendance of the ordinary ina,
<x‘xd, as initial provision, one suit of the uniform to be worn by students When at

 the Collgge.

21. The fees to be paid by students admitted under rule 8 (¢) will be determined
by His Excellency the Commander-in-Chief in each praticular case.

IV.—MISCELLANEOUS. .

2% Messing.—One general mess will be maintained. All students will be required
to mess together. BSpecial care will be taken that no food is served in the mess
which could, in any way, offend the religious susceptibilities of any student.

Hien CoMMIsSIONER FOR INDIA.

3. The HoNoUuRABLE Rar Bamabur Lara RAM SARAN DAS:
(a) Will the Government kindly state whether or not they have filled up the
vaoancy in the post of High Commissioner for India in England caused by
the death of Sir William Meyer?

b) If not, will they kindly state whether they contemplate the filling
of the post by an Indian?

The HoNourAaBLE M. D. T. CHADWICK: The Government of India
are not yet in a position to make an announcement.

The HoNouraBLE Saryip RAZA ALL: Are the Government aware that
Mr. Montagu contemplated that the successor of Sir William Meyer should
be an Indian?

The HonourasLe Mr. D. T. CHADWICK: I am not aware of the
exact portion of the Right Honourable Mr. Montagu’s speech to which the
Honourable Member refers, but the Government of India are well aware
<of the feeling in this country that an Indian should be appointed to the
post.

INDIAN COMMERCIAL SERVICE.
("

4. The HonovrabLe Rar Banapur Lara RAM SARAN DAS:
(a) With reference to question No. 78, asked by me on 18th February,
1922, will Government kindly state whether‘the formation of the proposed
Indian Commercial Service ha%. been decided upon?

(b) Will they kindly state what are to be the functions of this service
and how is it tp be recruited ?

‘

¢ The¢ HoNouraBLe Mr. D. T. EHADWICK: (e) and (b)'.r The forma-
tion of aneImperial® Commercial Service has beln deferred owing to the
present financial stringency.

[

LN

. [

¢ PusLic SERVICE COMMISSION. ) ¢

S “ 5 The Honpumapte Rar Bamapur  Laza RAM SARAN DAS:
ill Government kindly state whether itcis under coatemplation to
appoint & new Miblic Service Gommission?

‘ . ‘ ., f
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The HoflourasLe MR. J. CRERAR: Government hope to be in
a Position to make a statement o the matter in connegfion with she Resolu-
tions which are in the List of Business for to-morrow.
L]

Homk DEPARTMENT CIRCULAR r¢ IMPERIAL SERVICES.

. The HonoumaBLE Rar Bamapve Laza RAM SARAN DA%:
Will Government kindly state whether replies of Local Governments
to the circular letter of the Home Secretary to Government of India,
regarding the eventual stoppage of recruitment to Imperial Beryices in
Great Britain, have been received? If so, will they kindly lay them &n the
table of the Council?

The HonouraBLE MR. J. CRERAR : The replies of all the Local Govern-
ments have not yet been received. Government cannot at present give
any undertaking to lay the correspondence on the table of the Coundl.

* . Perron Tax. :

7. The HonouraBLE Rar Barmavur Laia RAM SARAN DAS:
Will Government kindly state whether no tax is levied on petrol exported
from ports in the Indian Empire? If the answer be in the affirmative,
will the Government kindly state why export duties have mot been levied
on the export of petrol?

The Hoxouvrasre Mr. D. T. CHADWICK: I would refer the Hon-
ourable Member to the reply given to the Honourable Mr. Sethna’s ques-
tion, No. 9, dated the 6th September 1922.

WORKMEN'S COMPENSATION BILL.

8. The HoNouraBLE Rar Bauapur Lara RAM SARAN DAS: Will
Government be pleased to state if the Insurance expert, who helped at the
deliberations of the Committee in connection with the Workmen’s Com-
pensation Bill, was sent out by any Insurance Association or he came on
the invitation of the Government of India? If the latter, will Govern-
ment please state the amount paid in connection with his visit?

The HonouraBLE Mr. D. T. CHADWICK: The expert was sent out
by the Accident Offices Association. He received no payment from
Government for the assistance which he rendered.

RaiLway ConcessioN TICKETS.

9. The HoNouraBLE Larna SUKHBIR SINHA: In view of the fact
that railway fares have recently beeh increased by 25 per cent., will Gov-
ernment be pleased to state whether it is under their contemplation to
introduce the system of return tickets of six-monthly and other return and
concession tickets on reduced rates that was stopped during the war?

The HoNourasL Mr. D. T. CHADWR'K : The introduction of conces-
sions of this kind is within the competence of Railway Administrations and
the Governmept have no doubt that these Administrations are fully alive
to the desirgbility of restoring them as soon as circumstan@es permit. They
will bring the matter te the notice of Agents of Railway Companigs. ¢

o CENTRAL COTTON. COMMITTEE.

10. The HownouraBLE Lana SUKHBIR SINHA: Will the Goyern-
ment be pMased tPstate whegher it is a fact that there is a permanent
Central Cbttgn Committee and, if so, to méntion the names’ f memlrers
-and their dities which they have t& perform? l ‘
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. . ¢ .
The Honourasig ME. B. N. SARMA: Yes. The attedtion of the

. Honvurable Member is invited to the (Gg¢vernment of India, Departmént
of Révienut and Agdculture Resolution' No. 404-22, dated the 8ist March
1921, announcing the formatios of a Central Cotton Committee with head-
quarters at Bombay. The Resolution is reproduced in Appendix I to the

. firgt annual report ‘of the Secretary to the Committee, copies of which have
been supplied to all Members of the Council of State *and the Legislﬁe
Assembly. Four representatives of the cotton growers in Madrds, the

«{entral Provinces, United Provinces and the Punjab have recently been

¢ a.ddeuiL to the Committee. The Committee is intended to be a permanent
institution and its functions are indicated in paragraph 8 of the Resolution
mentioned above and on page 6 of the Secretarv’s Annual Report. A list
of the names of the members of the Committee is laid on the table.

OCENOMHIND =

‘33, B.

. The Honourable Mr. Purshottamdas Thakurdas, C.I.LE., M.B.E.,,

14.
. Seth Mangaldas irdhardas, M.L.C., DPresident, Ahmedabad Millowners’

"W oo W BRN R BRBREBEESE B

List of Members of the Indian Central Cotton Committee,

[ ]
S. Milligan, Esq., M.A., B.Sc., Agricultural Adviser to the Government of
India, Pusa, President.
C. G. Freke, Esq., Director General of Commercial Intelligence, Calcutta.
The Honourable Mr. Lalubhai Samaldas. C.I.LE., Co-operutive Representative.
C. A. H. Townsend, Esq., I.C.8., Director of Agriculture, Punjab. .
Dr. D. Clouston, C.L.E., Director of Agriculture, Central Provinces.
Dr. H. H. Mann, Director of Agriculture<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>